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Quantum of House Building Loans to Central 
Government Employees Retiring Shortly 

7615. SHRI K. MALLANNA: Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether Gm·crnment have recently 
annou::ced their decision for granting hous-
ing Joan. to the Goverr.ment employees in 
additiOJ1 to those Cer.tral Government 
employee() who are members of Group 
Housing Societie~ aJ~;o; 

(b) if so , whether Govcrnme:1 1 propose 
to ircreasc the quantum of House Building 
Advar.ce admissible to rhe Cer.rraJ Govern-
ment employee$ particularly wh9 are about 
to retire in six or seven years ; 

(c) whether Government are aware that 
there are some Government emt Joyees who 
are not fbar.c ially sound to repay the loan 
within the limited period as per rule consi-
dering the period of their retirement; and 

(d) if so, whether Government would 
con ider their case s ~ mpatheticalJy while 
granting Hou e Buildir.g Loan by giving 
them some conce sions by enbar.cing the 
qua".tum of loan at ,d period of payment 1 

THE DEPUTY MlNfSTER IN THE 
MINJSTR Y OF WORKS AND HOUSING 
(SHRI. MOHAMMED ARJF) : (a) Govern-
ment have receJHiy decided to grant HBA to 
Central Government employees who are 
membe~ of Coop. Group Housi r:g Socie-
ties , amounti ng to 75 months' pay of the 
employee or R s. 70,000/- or his jher repay-
ing capacity or the cost of the flat, which-
ever is the least. 

(b) to (d) At prcse r. t there is no pro-
po al under the con · ideration of the 
Governmcr.t for enhar.cement of the 
quar.tum of HBA admissible to the Central 
Government employees. 

Selection of Districts for Inclusion Under 
the JRDP 

7616. SHRl DEEN BANDHU VERMA 1 
Will the Minister of RURAL DEVELOP-
MENT be pleased to state : 

(a) whether Government have selected 
some di tricts in the country for inclusion 
under the Ir.tegrated Rural Development 
Programmes; and 

(b)' if so, the Statc-wi_e details of 
the e di trict ar.d the anr.tml financial 
position for 1983-84 for each of such dist-
ricts . 

THE MINiSTER OF STATE OF THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRf HARINATHA MTSRA) : (a) and 
(b) From 2r.d October, 1980 the Integrated 
Rural Development Programme is under 
impirmentatio:1 in all the districts and 
developmen t block in the cour.try. The 
Sixth Plan outlay for JRD Programme for 
a block is Rs. 35 lakhs aLd the annual 

.allocations for 1983-84 i<> Rs. 8 Jakhs per 
block. 




